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. 8hri Paresh Chandra Deb Barma & Otherse

FRLTT R e em ca e e wm e ows e owa e L TTmR v es ca ca em e cm e ae APPLIW\YL‘(S)
Hﬂr.M.Chanda. Mrs., S.“as

L TR T R S

ez

)

A Ew Em em ew ows een s [ T .
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THE HON'SLn  MReJUSTICE DalNeCHOUDHURY VICE=CHAIRMAN

THE HON'SLe MReKo Ko SHARMA J2ADMINISTRAT IVE MEMBER

1.,

2

3.

4.

- judgment ?

Whether Reporters of local

pdpers may be allowed +o sae
the judgmznt - ?

To be referred to the Reporter or not 2

Whether their Lordships wish to seée the fair copy of the

Whether the judgment is to be circulated to the other
Benches .: -

Judgment delivered by Hon'ble VICE=CHAIRMAN
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CENTRAL ADMINISTRATIVE TRIBUNAL O\
GUWAHATI BENCH

Original Application No«.391 of 200D.
Date of Orders This the 3rd Day of uctober 2002,

HON*BLE MReJUSTICE DeN.CHOUDHURY ,VICE~CHAIRMAN

1.

24

3.

4e

Se

HON’BLE MReKeKe SHARMA LADMINISTRAT IVE MEMBER
‘Shri Paresh Chandra Deb Barma, Son of Late

Jogendra beb Barma, of Shyamali Bazar (Near CHM
Stores), r.U. Kunjaban, Agartala, West Tripura,

Shri Sunil Debbarma, Son of Shri Ramesh Debbarma,
of Banamalipur (South), A.A.Road, ¥.U. Agartala,
P.Se.Wlest Agartala, West Tripura

Shri Mangal Deb Barma, Son of Shri Push Kr.Debba-
rma, of Krishna Mohan Kobra para,
¥e.OcLembucherra, District-wWwest Tripura.

Shri Joy Warayan Debbarma,
Son of Late Suryakumar Deb Barma

. of Village-Bhati Fatikcherra, :
Pe.OeKamalghat, District-West Tripura, Tripura State;

Shri Chitta Deb Barma

Son of Late Kartik Deb Barma

of village-Khampar Para,

Pe.Ce Bodhjung Nagar, West Tripura

District, Tripura State, oo Applicants.

By Advocate Mr.M.Chanda, Mrs.S.-ss

1.
26

‘} 3.

4.

The Unionv 'of India, New Delhi;

The Director, Indian Council of Agricultural
Research, ICAR Research Complex for N.E.H Region,
Umroi Road, Barapani, Meghalaya,

The Secretary, Indian Council of Agricultural
Research, Krishpi Bhavan, New Yelhi-110001.

The voint Director of Indian Council of Argicule
tural Research, ICAR Regsearch Complex for NEH
Region, Tripura Cantxfe.‘P.o. Lembucherra, West
Iripura District, Tripara, «es Respondents

By Advecate Mr.K.N.Choudhury, Mr. ReChoudhury.

v
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The applicants are five in numbers working
@3 drivers. Out of them four are vehicle drivers, one
is Tractor Driver. The applicant Nos. 1,2, and 3 were
appointed in 1984 and the applicant Nos. 4 and 5 were
appointed in 1990. In this application the applicants
claimed for the benefit of higher scale of pay,promotion
as appliicable in the department. The applicants each of
- them submitted representations to the different authore
ities of the ICAR but of no avail. In the application
it has also stated that the applicant No.1 Shri Paresh
~ Chandra Deb Barma submitted representation on 24.7.99
addressed to the Dy. Director General, ICAR. The matter
- was posted for hearing. We have heard Mrs. Re Choudhury,
learned counsel appearing on behalf of the respondents
- prayed for time to file written statement.

2. The matter is pending before us since 1999,
Considering thevnature of the claim and on perusal of

the pleadings we are of the view that the ends of justice
will be met if we direct the respondents to consider the.
‘case of the applicant sympathetically in the light of the
norms in giving the benefit to the employees., In the
circumstances we direct the respondents to consider‘the
‘case of the applicant sympathetically in the light of the
representation submitted by the applicant on 24.7.1999,

The applicant may also file individual/joint representation
to the authority if so advised, within a month from the date
of receipt of this order. I £ such representation is filed
Iby the applicants the respondents more particularly the

g espondent Director General, Indian Council of Agricultural

Research shall consider the same with-in two months

Contd,..3
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Subject to the observation made above the

disposed of. There shall, however, be no

( D.N. CHOWDHURY )
. VICE CHAIRMAN
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'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. GUWABATI BENCH,
w 0. & 50.3 9/ ¢ 2000,

L

Jx\i*“\fy:l DebBoarew L

A

=i Bl B

Shri Paresh Chandra Deb Barma & 4 Ors, ese Applicants,

Versus
The Union of India and 3 others. see Respondepts. |
o I NDEX
Annexures, - Brisf contents. Page Nos,.
Original Application filed by 1 to 1%

-the Applicants above-named,

A&B . One copy each of the offer of 16 to 18
' ' appointment and letter of appoint-
ment of the Applicant No.i1 dated
214Co198% and 04,406,198k respec-
tively.

Tl The applitants made many representation 19
' -5 to the different authorities of the
ICAR including the Headquarters but no
tangible resutl, one copy of such
representations is appended hereto
dated 24, Ve %

Dt One copy of communication issued on. 20
: 12,05,2000 from the ICAR that the
representations submitted by one of
the applicants was forwarded to the
Cogncil Headquarters and decision was
awaiting,

Dated, Guwahati,
The th August,2000. '
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lﬂwoew«ﬂe 65]02-, | ~

Y pe

' | oA v, 39/ o 20007
jhjﬂe.[/n}mdggm{t; @ |

Repregenled & 1, Shri Paresh Chandra Deb Barma, Son of Late
.fmmz/m dov/-

Jogendra Deb Barma, of Shyamali Bazar(Near
M’fmoJN 0853?“ ”/j‘m QM Stores), P.0. Kunjaban, Agartala, West
Ned Fe/hs. Iripura;

2. Shri Sunil Debbarma, Son of Shri Ramesh
Debbarma, of Banamalipur(South), A.A.Road,
P.O.Agartala, P«S. West Agartala, West

Iripuray

3« Shri Mangal Deb Barmwa, Son of Shri Push
Kr, Debbarma, of Krishna Mohan Kobra Para,

P,0. Lembucherra, District-dest Tripura,

Contd. P/3 ./
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e Shri Joy Narayan Debbarma,
Son of Lote Suryakumar beb Ba;mm
of Village ~ Bhati Fatikcherra,
P.0, Kamalghat, District- West

‘Tripura, Tripura State; | /

5e¢ Shri Chitta Deb Bama,
o Son of Late Kartik Deb Barma,
of Village - Khampar Para,
P.O. Bodhjung Nagar, West Tripura
.D‘istrict,- Iripura State,

dqag /)‘v~ (’)‘g—u GL(LLM D—l{ u 07_ . XX APPLICANTSo

NX'“”’"’QW&L’"LMMW : VERS US

v Tha l«m@m(,} .9':»4,\ &21‘ The Union of Indla, New Delhi ;

b
"” "‘“‘ “5"”4“*} fy'l‘he Director, Indian Councll of
of
Agricultural Resea.rch ICAR Research
%wm en Aduhl, '

Complex for N.E.H, Region, Umroi Road,

I

Barapani, Meghalaya;

‘ } o . ?_3
3« The 8ecretary,Indian Council of
Agrictiltural Research, ~

Krishi Bhavan, New Delhi«110 001;

\}y. The Joint Director of Indian Couneil
of Agricultural Research, ICAR Research
Complex for NEH Region, Tripura Centre,
P.0. Lembucherra, West Tripura District,

Tripura,

ese  RESPONDENTS,
)
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-

d
33 é @léﬂ
s (% LiE
%Mig‘
YEE S

S/(/Q m/\‘/e ‘a@‘b B«/m,\

' @M A adh Do

¥
'

|
DETAILS OF APPLICATION ;=

1. Particulars of the order against which the
application is made./

L3

., There is no order debarring the applicants
| | o
from having the benefits of up-gradation through 5(five)
yearly assessment as is allowed to and enjoyed by other
.similgriy situated employees,

2, Jurisdiction of the Tribunal,

The applicants declare that the subjeet
matter of the petition is within the Jurisdiction of

thlS Trlbunal.

3, Limitation,

The z applicants further declare that the

application is within limitation period prescribed by

Section 21 of the Administrative Tribunal Act, 1985,

4, Fact of the case:

a) That the applicants were appointed Drivers
under the Indian Council of Agricultural Research (For

short IGAR) of different dates in 198% and in 1990,

ContdP/5, /F
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Some of the applicants are heavy vehicle drivers, one

'1s Tractor Driver and others are light vehicle drivers,

b) That in xexy gx every case of appointment
there was an offer of appointment incorporating the

terms of appointment and after acceptance of the appointe
ment on the terms offer, the formal appointment letter
has been issued to each of the applicants.vThe applicants
are ndt appending hereto one copy each of the offers of
appointment and letters of appointment for sake of brevity
and- they are appending hereto only one copy each of the
offer of appointment and letter of appointment of the

- applicant No,.1, Shri Paresh Chandra Deb Barma as Annexure-
ANNEXURES -4 & B.

'lk' and 'B! respectively,

c) That the service of Drivers as service of
other officials and employees of the ICAR are regulated
by rules framed by ICAR and also under several rules

framed by the Government of India sid from time to time

as adopted by ICAR,

d) That the service of the drivers under the
ICAR are tpeated as Technical services and sald technical

services are regulated under the Rules of the ICAR, For

sake of brevity the applicants are not appending hereto
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a copy of the aforesald service rules but they crave

leave to produce the same at the hearing.

e) That the fechnical services are having 3(three)
categories, namely, Category-I, Category«II and Category~
IIT and on entry into technical services the emplOyeés

are allowed Category-l, i.e.'loéest of the 3(three) grades

as aforesaid. The Drivers are grouped in Group-VIII,

£) That under the aforesaid rule, namely, 6.2 ,
there is a system of merit promotion from 1 grade to next
' — T TT—
higher grade irrespective of occurrence of vacancies in
il

the higher grade or grant of advance increments‘in the

Same grade, on the basis of assessment performance s The
persons concerned are eligible for consideration for such

promotion or for the grant of advance increments after

o R e
the expiri/jf/ﬁkfive) years service in the grade,
g) That as stated earlier herein, the applicants

No. 1, 2 and 3 were appointed in 1984 and the applicants

I

No.4 and 5 were appointed in 1990 and so in respect of

T e

the applicants No.1, 2 and 3 they have completed more

than 16 years of continuous service, while the applicants

No.4 and 5 have completed 10 years service by the time,

Contd,. .P/7Q
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h) ? That as stated earlier herein, the Applicants
| | ' ‘
No.1, 2 and 3 should have been given 3(three) assessment

promotions and the Applicants No,4 and § are to be given.

" -

2(two) assessment promotions as per rules 6,2 but unfor-
tunateiy no such benefit has been given to the Applicants,
for reésons not very intelligible,

? . |
i) That there are other Drivers working under
the IG;R in different centres and Headquarters'and in
most cases the benefit as provided‘by rules 6.2 have
been allowed eveh though those Drivers and the Drivers
like tﬁe applicants working under the IGAR have been
discharging same or similar duties of driving vehicles

: |

both heavy and light and therefore they should have been

given the benefit as provided by Rule 6.2 as referred

to above,

j) That as would be seen from Annexures -~ A & B
respectively, the appointments of the applicants as
Drivers were initially temporary appointments and it

has a185 been contemplated that they will be on probation

for 2(two) years. In each and every case of the applicants,

they have continued in service besides the period of

probation, which periods expired long ago,

Contd,.P/8,



-

T4

ANNEXURE-C.,

3

Advocate.

6

‘—i

k) That Annexures~- A and B also do not show that

O

the applicahts héve been appointéd'as Auxilliary Drivers
but now even though not in writing, it is contended by

the authorities that the Applicants are Auxilliary'DriverS'
and therefore the henefit contemplated by rule 6.2 is

not provided for such Drivers,

1) That it is submitted that rule 6.2 does not
contemplate any where that the Buxilliary Drivers will
not be allowed the ki bénefit as provided.:In any event
the applicants were and are not Auxilliary Drivers and
the Applicants and the appointing authorities are bound
by thé terms of the offer and appointment and letter of
appointment which do no-where show that the applicants

are auxilliary., It is re-iterated that even Auxilliary

Athe benefit as provided by aforesaid rules can not be

denied to the applicants.

m) That the applicants and each of them made
many representations to the different authorities of
the ICAR including the Council Headquarters but m to
no tangible result. The applicants are appending hereto
a copy of one of such representations to the Council
Headquartérs made on 24,07.1999 as Annexure - 'C!,

Contd.P/9.
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o
n) That the applicants received a communication

issued on 12,05.2000 from the ICAR Research Complex for
N.E.H.Region to the effect that the representations
submitted by one of the applicants was forwarded to the
Council Headquarter and decision of the Council Headquarter
was awalting. & copy of the same is appended hereto as:

Annexure«D,

0) That in this connection it is pertinent to

point out that after completion of 5(five) years in
individual case of the applicants, Annual Assessmént

¥orms were supplied to the Applicants and they submitted
those forms duly filled in and signed; Thé purpose.certain-
ly ig to allow them the benefit; which has never been

given,

. P)  That as stated earlier herein, the Applicants

are diScharging duties similar to those Drivers who have
been given benefit of 5(five) Yearly Assessment and the
exclusion of the applicants from that benefit is a gross
discrimination which is not intelligible and thus the
right of the applicants as guarsanted by Article 14 and
16 of the Constitution of India has been infringed, It
is submitted that Article 39(d) of the Constitution of

Contd.P/‘} Oe
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India contemplates that there should be equal pay for
equal work, which means that equal benefit for equal

work has also to be extended to all similarly situated,

q) That the applicants were never Auxilliary
Drivers and even ihsugh they were appointed Auxiliiary
Drivers that appointment can not continue for a decade
- of more than that, The_Apex Court has held that equal
pay for egual work and providing security service by
regularising employment withinz a reasonable period has
beenvaccepted as a Constitutional goal and such regula-
risation and providing Ewy equal pay for equal service
as a part of the Constitutional philosophy which ensures
a welifare>state providing equal opportunity to ali,

similarly placed employees of the State.,

r) _ That in this connection it is also pertinent
to point ouﬁ that ICAR is an authority and a State within
the meaning of Article 12 of the Constitution of India
and since it is a public authority it is incumbent for
thé ICAé authority to act fairly, reasonably and in an
appropriate reasonable manner, while denial of the

~ assessment benefit to the Applicants is gressly unfair,

irregular and inequitious,

Contd.P/11.
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s) i That from the fact narrated herein-above it

!
b

would be Seen that it is a fit case in which the Hon'ble
Esurt Tribunal would be pleased to interfere into the .

mattér‘and issue an appropriate direction to the Respone

denté énd each of them to provide the Kpplicants with

t

~consecutive benefits after each 5(five) years of continuous

service of each individual as provided by rule 6,2, as
réferred to above, Principles of reasons and justice also
! .

demabd‘that this be done forthwith and in no time,

5« Grounds for relief with legal provisions:

The grounds for relief are that the applicants
are éﬁtitled to similar treatment in respect of thé
benefit on each 5(five) year assessment of their service
and'Aeniai of the aforesaid benefit infringes fundémental
righp.of the applicants as guaranteed by Article 14 and

16 of}the Constitution of India and also under Article

39(d) of the Constitution of India.

6. Details of the remedies exhausted :

As stated earlier herein, the A&pplicants

have exhausted of the available remedies by making

Contdi OCP/12.
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repeated representations to several authorities including

the ICAR Headquérters.

7+ Matters not previously filed or pending with any
other Court :/ : , '

The Appliéants declare that.fﬁey have/had‘
not previously filed any application, writvpetition'or
suit regardinglfhe matter in respect of which this
application is‘méde, befére any Court or any other
authority or any other Bench of the Tribunai nor any
such application, writ petition or suit is pending

before any of them,

8. Relief sought :

In view of the fact mentioned in paragraphs

above the applicants pray for the following relief :=

a) pass orders dire;ting thé ReSpondenés and
each of them to allow the benefit of higher
| écalé of pay/promotion as contemplated by
Rule 6,2 affer each 5(five) years of con~
- tinuous of the individual applicant and

the benefits to be consecutive;

Contd. oP/1 3.
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b) pass orders in interim in terms of prayer

(a) above;

c) grant costs of and incidental to this applie

cation to the Applicants;

d) pass such further or other order or orders
or directions as Seem fit and proper having

regard to the circumstances of the matter,

And for this gracious act, the humble

Applicgnts shall as in duty bound ever pray.

9. Interim order, if any, prayed fors
,] )
|

It is prayed that the Applicants be allowed
benefit of rule 6.2 subject to the decision of this

application,

10+ The applicants desire to have oral hearing at the

admigsion and subsequent stages,

11+ Particulars of Bank Draft/Indian Postal Order filed
in kespect of the Application Fee as 2/

/] & 200
Demand Draft No., 2-2-SYy &4 Dated_ ~ ,200C

t

|

| State Bank of India,
| |

|

ContdP/1Y%,
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124 f:L;lst of enclosures :

1, Annexures - 'At to 'D".

'
e e - -

2, Bank Draft - 1(one) No.
' 3, Vakalatnama.,

4, Self addressed Envelop.

5e File Size envelope with addressed

! of the ReSpondents;

VERIFICATION

I, S,hr:.i Paresh Chandra Debbarma(Applicant

'No.j):, Son of Late Jogendra Debbarma, aged ~ years,

[ .
by Profession - Government service, resident of S,hyéni.ali
Ba‘z'ar( Near C.M.Store), P.0. Kunjaban, P.S, East Agartala,
Dist'r};ct - West Tripura, do hereby verify that thé con~
tents%of‘ Paragraph 1, Paragraph % (a to r) are true to
my knowledge and paragraphs 2 and 3 are believed to be
_ truef <i?n legal advise and that wé have not suppreésed any
:mateijr:ial i‘act.' ' 3 | ’ |
. @ =) DED e ¢

Dates .

» .

Place: . Signature of the Applicant No, Te
.

Contd,P/15,
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To

The Registrar,

Centrél Administrative Tribunal,
Gauhati Bench, Rajgarh Road, ' -
Bhangagarh, Guwahati - 781 005,

¥

o
Copy tP fe

The Sr. Central Govermment Standing Counsel,
‘Guwahati, Assam,
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ICAR REOEARCH COMPLEX FOR laberle RECION

& or awmac a0
INDIAN COUNCIL OF AGRICULIURAL ki.LwsRCH ﬂ/ Q\/

GRDAR LODGE,JOWAL RCAD, 8HILLONG-793003 he
N s . ‘ (x \\

Dated Bhillong, the 26&b April,1984

AEMURANDUM

The Director, ICAR Kesearch Camplex tor tes.... iegion I8

Barma on the following texms and conditiong s

‘ghuoa to offer e tomporary post of Driver to Shri Paresh Chandra

) 4 The sppointment will bs for a period of two years in
" the first instsoe, ‘
20 The post is temporary and carries the pay scale of

88, ' 2608 300wk BeBo340m 10w 380=EB=10=430/=, O ,sppcintment

fosy he will drewfat the initial stage Of ks, 260-433%/= in tha
aove time scale, Ha will ba entitled to draw such ‘
allowances (dGcammess allowsnces & house rent allowsnces 6tCa./
a8 are adnissible to other staff of corresponding grade and
status under the I.CsAcRe

3 Grant of pay, leave iravelling und othex al:owancees o
regulated by the Indian Council of Agricultural Resesrch
Butatis<Mutandis in accordanoce with the principle of
Fundamental and Suppldmentary Rules and such otier rules
and orders as are issued by the Government of Indis from
time to time, ‘ . :

4. The post is ncoegovernment, but pensionable, Ho will be
governed by the Indian Council of Agricultural Research
Pension Rules which are based, tatisg.mut or the
liberalised pansion Rules of the Government of Indie, a8
amended, clarified or modified, fram time o time,

B His nesdquarters will be st Tripura@or the prescnty but

he will bLe liable to serve in any Institute and/or office
of the Incdian Council of Agritultural Rescarch, located

anywhere in Indla, /

e He will be on promotion for a period of two yesrs from the

: date of his $qining ths post, which may be extended at ths
discretion of the competent suthority, Failurc to camplatiocn
©f ths probstionary period to ths satisfaction of tis
cagpatent authority will render him ligble to be discharged
fxaom sexvice,

His gopointment ba terminated withcut assigning any
resson by one month's notice dn either sids under Rules
5 of the Central Civil Sexvice (Temporary Sexvice) Rules .
1968, a3 icable, mutatis.mitandis to the enployees of
ths Council, During tha probation, however, the gppointing
suthority may teminate the sarvice of gppointaes without

prior nptice and without the payment of salary-in lieu
themg“ s

Mls eppointment will be subject to the condidions thet ha
i8 daclared medicelly fit for serxvios by the prescribed
modical authority.

Cn gppointment, he will be required to take en ocath of
allegience to the Constitution of India or make solemn
affirnation to that effect, as in the form enclosed,

contd...;v
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Memoe.No, RC(R) 36/83
forwarded for information mid neocvssary ection to te

$ 28 a . k\\?\% &

e wdll submit & declaretioa regerding his maritdl status
a3 in the fozm enclosed, In the évent of his having slready

" more than one wife living or bging married to & porson having

already snother wife living the sppointrent wiil be subject

‘to his being exampted from the ‘enforcement of the recrultment

in this behalf, |

His sppointment undsr the Council will be conoidored to be &
fxesh gppointment, and he will Dot be entitled to any travelling

~ snd/Bonveysnoe sllowances for joining the post at Tripura.
Other conditions of service will be govemed by the relevent

rules and orders which may be issped from timc to tine by the
1.CeAoRe -

2 ghould state whether he is gerving or is uncer obligation
+0 serve snotier Central Govemmment Department, a Stgve ,
Government or Public Auttoritye. He should slso state whether
te applied or is being considered for posts elsewhere,

If any daclaraticn given or information fumished by him

- proves to be false or if he is found to have willfully

suppressed sgny material information, he will be lisble to
removel fram service end such other action as may bo deemed

necessarye |

He should produbu the original certificates in respect of
his educational qualiiications gnd age and cuaste,

|
In case the post 18 accsptable to 8hri Paresh Chendra Deb
Bama on the terms snd conditions mentioned abova he should
intimate his acceptance to ths Directer immediately snd report
for duty to the Joint Director, Tripura Ceatre, ICAR Rescerch
Complox for N.E.He Region, PO lLembucherra, Tripura wast sth
an intimation to Asstt,Aduinistrative Officer (Adm,.) efter
obtaining the msdical fitnzes csrtificate from a medical officexr

" .pot below the reok of Civil Surgeon of say Governswent Hospitaol

within 30 (thirty) doys from the date of issuc of the offerX,
fatling which the offer will automatically stand cancelied,

o ya
8bri Paresh Ch,Deb Barms /

8/0 Jogendra Ch,Deb Bamma,
Vi1l ~Dulure.F.C.013 Agartala, ( Mo, Shunuas )

I Asstt,Aduinistrative Officer (Admn,)
Dsted Shillang, the 21st April, 1984

. o . .
Accounts Officar, ICAR Research TCamplex for NeB,ii. Ragion,
8hillong, 8hri Paresh Che Deb Barma has becn agpointed agalue
one &f the sanctionaed posts of Driver of 6th Plan, Main Scheme,

Joint Dimctor,! Tripura,Centre, ICAR Research Ccaplex for NBH
Mgion, Po,oo Lembucherra, Tripurg vWest, e, '

-

Superintendent l(Admn.). ICAR Research Cugploex for H.L.H.Eaglon,

3.
8hillong alongwith Bolios Verificstion Report of Jhri Paresh
Ch, Deb Bamma,e | | :
4o Csshier,
o o ‘ o
§ ‘)ﬁ"(bcj(’“ s T
| go,‘;;ﬂa K’*oh 1 ("1Hele Shamma )
R o | Asstt, Administrative Officar(Adwnd
. *'O’g’ &x°° 1 ) o . .
OF ' | o ot [T o
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e e DEIAN COUNCIL OF AGRICULTURAL KESEARC) )
ok B oo \JCiR- HRSRARCH OGPIEX MR N.B.H, REGICH (A}
~". *‘(.’ CEDAR LODGE ,JOWAL ROAD,SHILLONG-793 003 , \Y \P
S - y
b EO.RO(P) 29/84/13 Vated Bhillen;, the 4th June, 1964,

SR2ELR

T Direotor, ICAR Rescarch Cemplex fer HEH hegion, is pleaged
$e appoint Bkxri Paresh Chendra Deb Boyma tomporarily to tho post of
Driver in the soale of pay Bso260=Ge300-EBwB=340m10wd 30/= puy plus
usual allaovancoes s admissible in ICAR umder the ICAR Researeh
Cemplex for R.E.H, Regiony Tripura Contre with effect from 1145.84( FK)
e o S 4be taxna and_conditioms ocntained dn this complex HemooMo,BC(R ) 56/83
Gatod 21.4,84, His heaiquarters 18 at Tripura . , ~

Bxri Farssh Ohandrs Deb Barma vil) draw pay et tle initial stage
of Ry 260/ yoriy with effect from 11,5,84 (M),

D : The sppointment is purely témperery and terminable without
KR Sasigning sny reason thereef.«ine month notice from eithex sido,

Q

_ 8d/= NN, bharma
o o 4sstt, Adninigtrative Offiger(Adama, )

e 0
T KendB4RO(P)29/64/13- Dated Bhillang, te 4th June, 1954,
© 7 Oey faverded far infomatic and mecessary ectien to je

¥»  Acoounts Officer, ICAR Ressarch Complex far HBH Bogton,

Shillang togother with @ copy of each of the Joining -~
Topart amd modica) fitness otrtificates, The appointment is -
tgainst $he post of Driver sanctionsd under 6th Plan Nafn

8hrd Pepesh Olmndrg Dod Bama, Driver, Tripure Centre
. 20y Lembxoherra, Vest Tripurs f. ) A
Joint Director, ICAR Repoiroh Complex for KBH Regiony Tripara
Vest Trimre alengvith or o

. igine)
zu) Schoed gﬂvﬁi‘ m-tl ificate 1975 (1:3‘ :mm

Cash Section, ICAR lonearoh Omplox far MEH Rogion,
8hilleng togsther with a ooy of the Joining vepart .

BeCo)y JICAR Research Complex fo
WM( 03. _Gomplex foy

o Q,.‘ ,‘,;A__._———“ .
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Date: 2’4‘0?. 990
To . )

The Deputy Director General(NRM),
Indian Council of Agricultural Research,
Krishi Bhavan, New Delhi ~110 001, ‘

ANNEXURE-C ,

e

BN

Through Proper channel, -

Sub :~ Benefit of past service rendered as Auxilliary'ﬁfaff.

Sir, . _

I am constrained to invite your kind attention to the
following facts for your sympathetic consideration and inter-
ventlon for passing necessary instructions/orders in the manner

as 1t should be in accordance with the rudes/orders applicable
and in force issued by the ICAR :~

1. I was appointed in the post of Driver in the pay scale of
Bse 260430/~ in April,19§h. It may please be noted that
the pay scale offered tc me was for the Technical category:
And I submitted Annual Assessment Report for consequitive
5/6 years,

2e But Sir, all on a sudden I came to know that all the
posts of Driver etec., have taken into functional group
of Auxilliary category,

3¢ From 1.1.86 I was given the higher scale of Rse1150%1500/
because I was having Licence for driving Heavy vehicles,

4, From 26,6.96 I was declared as Technical (T~1) as per the

decision of the Council,

e But 1t could not be understood that how the tenure of
service rendered from my date of appointment to 25,6496
will be treated.

6. Sir, I feel that for the long period of service rendered
from my date of appointment to 25,6.96 I am being declined
from a{l sorts of service benefits like promotion/upe
gradation and thus self is loosing a huge amount of money
for which I am not at all responsible,

For the policy adopted by the Council, the poor-paid
employees are loesing their service benefits for a long
period which is very much unlawful and unfortunate,

I, therefore, fervently request you to kindly look into
the matter and take suitable decision/pass necessary orders so
that the low-paid employees like me Should not be deprived of
any service benefit like upgradation/promotion for the tenure of
gervice rendered as 'Auxilliary staff,

An Eumediate and fruitful action is solicited,
Yours faithfully,

Sd/~- Paresh Ch. Deb Barma,



)

ANNEXURE - D, Q;\

' INDIAN COUNCIL CF AGRICULTURAL RESEARCH
' ICAR Research Complex for N.E.H,Region
Umrol Road, Umiam. : :

{

No.RC(G)30/84/3001 Dated Umiam the 12th May, 2000,
|

To : ‘

‘The Joint Direcbor,

ICAR Research Compled for NEH Region,

Tripura Centre, : b
Lembucherra, '

West Tripura,

Sub: - ?orwarding of representation submitted by Shri Sunil IJ
Deb Barma, Driver 'T-1) of Tripura Centre.

Ref:~ No BC/TC(P-44)/B4/2128 dated 7.10.99.
Sir, L
With reference to your letter cited above, I am directed
to state that the decision of the Council abolishing Auxilliary
cadre w.e.f.’29.6.96 has already been conveyed to concerned
centres vide letter No.,RC:(R)14/83.A dated 6.12.96 and subsequent
clarification vide our circular No, RC(R}14/18-A dated 28.7.99
Accordingly.assessment @ to the next higher grade will be on
completion of five years from the date of declaration of Technical
l.es 29.6,9. Moreover, it may be mentioned that Council's f=
decision 1is still awaiting for consideration of the past service
as_technical. Shri Sunil Deb Barma, Driver of your centre may be
informed accordingly. :
) , ‘ Yours faithfully
_} ' Sd/ -
i (M«J Kharmawphlang)
| I Aduinistrative Officer.

~ ICAR RESEARCH CMPLEX FOR N,E.H, REGION
TRIFURA CENTRE, P.O. Lembucherra«~799210,

! West Tripura,
No RC/TC (P4} )/84/ Date: June 08, 2000,

Copy of the above mentioned letter No.A,0,,ICAR(RC),
Umiam, Meghalaya is endorsed for information,to :~

te . Shri Sunil Debbarma, Driver(T-1), ICAR(RC),Tripura
Centre, Lembucherra,

2. Shri Paresh Ch. Deb Barma, Driver (T-1), ICAR(RC),
Tripura Centre, Lembucherra,

Sd4/- Illegible, )
(K« R+ Dhiman)
Joint Director,

\.\
.



